NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

COMPANY APPEAL 04 -
CP/CSP/CSA/CSP/TCSP/TCSA/No. /(MAI—I)/20|_—’
CORAM: Present: SHRI B.S.V. PRAKASH KUMAR

HON’BLE MEMBER (J)

SHRI V. NALLASENAPATHY
HON’BLE MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF =
THE NATIONAL COMPANY LAW TRIBUNAL ON OF / 04/2017

NAME OF THE PARTIES: Mfs. MR- NOWRUZ T LA Pyt—bte—
VS Sk F INDLA LIMIETED .

SECTION OF THE COMPANIES ACT: of the Companies
Act 1956/2013/ I & BP Code 2016.

S. No. NAME DESIGNATION SIGNATURE
, ™. JENKINS o cale for _ . ® \
?L L™ JE f\()[\(}(hﬂ £ f’“ ]\/([LLC(K ]kairu&_
i LMT LAW APF(J/U}_CUA.J&Q
PRACTICE

Common Order
Company Appeal No. 03/58,59/NCLT/MB/MAH/2015
Company Appeal No. 04/58,59/NCLT/MB/MAH/2015
Company Appeal No. 05/58,59/NCLT/MB/MAH/2015
Company Appeal No. 06/58,59/NCLT/MB/MAH/2015
Company Appeal No. 07/58,59/NCLT/MB/MAH/2015
Company Appeal No. 08/58,59/NCLT/MB/MAH/2015
Company Appeal No. 09/58,59/NCLT/MB/MAH/2015

At request of the Petitioner Counsel, time for filing rejoinder is hereby given

to the Petitioner side within three weeks hereof.

List this matter on 9.6.2017 for hearing.
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V.NALLASENAPATHY B.S.V. PRAKASH KUMAR
Member (Technical) Member (Judicial)
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